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what is all this happening in Parliament? She 
said that whatever we say in Parliament has 
no relevance in the market. I asked her, what 
had happened? She said that when she went to 
the INA market to buy onions, because she 
had read the speech of Rao Birendra Singh 
that onions were available in the market at Rs. 
1.50 a kg. and Rs. 1,000 was given to him or 
not given. God alone knows, but it was in 
your very presence, the traders said that 
onions were available only at Rs. 3 a kg. then 
she quoted to the traders what the Minister or 
the Chairman had said. (Interruptions). Sir, 
please listen. The trader said that the 
Members of Parliament and the Minister 

 
What is your experience? Would you, Sir, 
direct the Minister to make onions available 
at the gate here? 

 

MR. DEPUTY CHAIRMAN: We will now 
take up the Calling Attention Motion. Yes, 
Mr. G. C. Bhatta-charya. 

 
MR.  DEPUTY  CHAIRMAN:     I am not a 

seller. 

SHRI  ARVIND   GANESH      KUL-
KARNI- YOU are not a seller, but you 

 

CALLING    ATTENTION    TO  A 
MATTER OP URGENT PUBLIC 

IMPORTANCE 

Reported decision of the Government to 
issue fresh special bearer bonds both in 
India and abroad from 1st December, 

1981, and its effect on the country's   
economy 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): Sir, I beg to call the attention of the 
Minister of Finance to the reported decision 
of the Government to issue fresh special 
bearer bonds both in India and abroad from 
1st December, 1981 and its effect on the 
country's economy. 

THE MINISTER OF FINANCE (SHRI R. 
VENKATARAMAN): ST. the Special Bearer 
Bonds (Immunities and Exemptions) 
Ordinance, 1981 was promulgated by the 
President on 12th January, 1981 and Special 
Bearer Bonds were placed on sale from 2nd 
February, 1981 in India and from 9th 
February, 1981 abroad. The Ordinance was 
later replaced by the Special Bearer Bonds 
(Immunities and Exemptions) Act, 1981, after 
it was duly passed by both the Houses and 
received the assent of the President on the 
27th March, 1981. However, writ petitions 
were filed in the Supreme Court challenging 
the Constitutional validity of the Ordinance 
and the Act. The Government therefore, 
decided to suspend the sales after 30th April. 
1981. 

As the House is aware, Supreme Court up-
held the Constitutional validity of the said 
Act on 2nd September, 1981 The 
Government have, therefore, decided to place 
the Bonds again oh sale with effect from 1st 
December. 1981 for a period of one month. 

The current year's Budget assumes a 
receipt of Rs. 800 crores from the sale of 
these Bonds against which only Rs. 296.91 
crores were collected in April, 1981. The 
Government hope to realise the Budget 
estimate on this account; any further 
realisation will go to reduce the deficit and 
augment the resources 'for the Plan. 

[Mr. Deputy Chairman in the Chair]
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SHRI G. C. BHATTACHARYA; Sir, India 
was the only country in the Third World 
which was trying somewhat to prevent neo-
colonial assaults so far. But after the present 
Government came to power in 1980, the fight 
was given up and the country is now fully 
open to neo-colcnial exploitation after the 
Government passed the new Industrial Policy 
Resolution in July, 1980, contracted IMF loan 
worth more than 5 billion dollars, and decided 
to issue fresh Special Bearer Bonds both in 
India and abroad, which according to the 
Finance Minister. Mr. Venkataraman, will 
bring about Rs. 1000 crores out of Rs. 25,000 
crores of black money or half of the G.N.P. 

If I may say so, these Bearer Bonds have no 
parallel in, any other country of the world. 
These Bonds will help subversion of 
economic and political Independence of India 
because it will not only lead to phenomenal 
increase in political and administrative 
corruption but will also greatly increased 
smuggling, espionage and other subversive 
activities by hostile foreign powers. These 
forces will be able to buy a completely 
anonymous asset, fully transferable in India 
that guarantees its holders that he shall' be 
asked no questions and the only limit to how 
much they buy is to be what they think is 
needed to buy influence among our 
purchasable rulers. 

These Bonds are rewards given by the 
present rulers to the big black marketeers for 
their huge contributions to the ruling clique 
and then-political funds. 

The Government is justifying these Bonds 
on two grounds. Firstly, to control black 
money and secondly to meet the budgetary 
gap. But these Bonds will have just the 
opposite effect. The Bonds will generate 
more black money as they will create a 
second currency for the parallel economy. 
These Bonds are superior to both cash and 
bill of exchange, which these Bonds combine 
in one, and will be  highly valued  assets    
with    high 

abroad velocity of 
circulation. Since the velocity will increase, it 
will generate more black money. Already 30 
per cent or more premium is being paid on. 
these Bonds. People are paying a part of cost 
of flats in Bonds in lieu of cash and also for 
purchase of stocks of various commodities 
including cement. sugar, steel, coal and 
chemicals. These Bonds axe also better than 
hundis because the payment is guaranteed by 
the Government itself. Moreover, dowry can 
be paid in Bonds to dodge the anti-dowry 
laws. 

These Bonds will also increase inflation 
which entails greater deficit financing. 
Therefore, it will not reduce budgetary 
deficit, instead of printing more bank notes, 
the Government will print more Bearer 
Bonds. The result will be more fiscal 
indiscipline which will be prelude to anarchy 
endangering our political and economic inde-
pendence. 

Moreover, this Government has no right to 
forestall the option of the future Government 
for demonetisation which is more effective 
weapon for fighting the menace of black 
money because these Bonds will be substitutes 
for unaccountable demonetised currency 
facilitating conversion into newly issued 
currency. 

So far as moral aspect is concerned, Justice 
A. C. Gupta of Supreme Court has said that 
"these Bonds put a premium on dishonesty 
without even a justification of necessity... that 
the situation in the country left no other 
option''. Thus not on the legitimacy of the 
present Government is undermined but it 
reflects the crisis of morality currently 
afflicting the ruling elite. Even the Wanchoo 
Committee had opposed the Voluntary 
Disclosure Scheme on similar grounds. 
Therefore, Sir, I demand that these bonds 
should not be issued afresh. Government 
should stop the generation of black money by 
taking over the speculative trade in real estate 
in commodities and so on and by demo-
netising the hundred, the fifty and the twenty-
rupee currency notes. 
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SHRI R. VENKATARAMAN: Mr. Deputy 

Chairman, Sir. the propriety, the morality and 
all the aspects of the issue of these special 
bearer bonds has been debated both in the 
Lok Sabha and in the Rajya Sabha and this 
has been approved. The only question which 
remained was whether it was constitutionally 
valid and its constitutional validity has been 
upheld by the Supreme Court. In a 
democracy, you cannot carry conviction with 
hundred per cent of the people. We have been 
able to carry conviction with the majority 
both in this House and in the other House. If 
there are some conscientious objectors, I am 
sorry. I cannot satisfy them. So far as the 
bond is concerned, even at the time when I 
presented the Budget, I said, this is to fill the 
gap in the budgetary resources. This gap still 
persists. Hence, it is necessary for me to 
reissue the bonds. If the hon. Member has 
some objections, he has mentioned them and 
very vigorously. But the House has not 
accepted his version. It has accepted my 
Motion. Therefore, there is nothing more to 
be done and I have nothing more to say.    
(Interruptions). 

MR. DEPUTY CHAIRMAN: Mr. 
Bhattacharya, please sit down. You have had 
your say. 

SHRI G. C BHATTACHARYA:Sir, he 
has not touched on the moral and the 
economic aspects. He has mentioned only 
about the legal aspect. 

MR. DEPUTY CHAIRMAN: You have 
said whatever you wanted to say. Now, Mr. 
Kalyanasundaram please.   (Interruptions). 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): Sir, when the scheme was introduced, 
it was claimed that this was an action 
intended to mop up the black money which 
has assumed serious and menacing 
proportions and which is functioning as a 
parallel economy. Now, the Finance Minister 
says that the Government has only the limited 
objective of filling the deficit in the Budget. 
Let it be as it is. But Sir as you know, 
especially, during 

 
the past two decades, the generation, 
circulation, and operation of black money has 
been on the increase and it has assumed 
serious proportions. I would like to ask him, 
what are the steps he is going to take, what 
steps the Government is contemplating to 
take, to check the generation of black money 
and its dangerous circulation. Black money, 
black-marketing, smuggling, corruption and 
politics go hand in hand. This has assumed 
scahda-lous proportions of late. This is not 
only in regard to our currency, but in regard 
to foreign currencies as well. This is not a 
matter of credit for the Finance Ministry, or, 
for the, Government of India, to allow such a 
thing to continue indefinitely as if they are 
helpless. This scheme should be examined in 
that context. It looks as if the Government has 
no other powers, has no other means and has 
no other measures to take to tackle this 
menace which is responsible for corruption, 
which is responsible for the very high prices 
and which is also undermining the economy 
and the morals of the country as a whole. 

Now, Sir, the hon. Finance Minister says 
that the constitutional validity of this scheme 
has been upheld by the Supreme Court. Yes. 
But what prevailed, we do not know. I do not 
want to cast espersions on anybody. But 
earlier, while admitting the writ petition, the 
judges were very hesitant. They took some 
time. Perhaps, they pondered over it very 
deeply. Then, five judges came to the 
conclusion that this scheme is constitutionally 
valid. You should remember that they have 
upheld the constitutional validity alone. Even 
here, they have been, very hesitant. Go 
through their arguments. Go through their 
judgement. In regard to morality, they have 
not said anything. They have clearly said that 
they are not called upon to express their views 
on, the morality or otherwise of this scheme. 
One of the Judges has categorically said that it 
is highly immoral. Even the press which 
usually supports the Government and its 
policies, has held. Even if Mr.    
Venkataraman succeeds 



 

(Shri M. Kalyanasundaiam.] 
in getting a fistful of money, he has succeeded 
in undermining the legitimacy of this 
Government. This is how even the prees is 
reacting. Even the Prime Minister is not so 
confident. She has never come in support of 
the scheme. She herself is reported to have 
said that some experts have misled the 
Government. Such is the late of the scheme. 
Now the Finance Minister comes with all 
enthusiasm and wants to keep it open for one 
more month. I have one or two questions to 
ask. Will it be open for one more months, or if 
the gap is still unfilled, will it be extended? 
The other question is, what about the 
approach of the Government to the problem of 
black money as a whole? 

Now, Sir, there is a news item published 
today in the Economic Times. Very brave 
words in military language are used that the 
Government is contemplating a new strategy 
of search and seizure. 

MR. DEEUTY CHAIRMAN: That is a 
different matter. 

SHRI M. KALYANASUNDARAM: That 
is about black money. 

MR. DEPUTY CHAIRMAN: Speak about 
the bearer bonds only. Do not go to. the wider 
questions. 

SHRI M. KALYANASUNDARAM: It 
may be a slip of tongue. The bearer bond is 
intended to attack black money only. So, the 
black money is also involved in it. When we 
call the attention of the Government, I should 
say how to attack black money, how to get rid 
of black money. They have taken some 
decision on one day and immediately the next 
day it comes in the paper. How is this 
Department functioning, Was this a seminar 
open to the press? How can, such details come 
in the press? Kindly go through it step by step, 
every action or every decision taken in that 
meeting of the tax gathering officers is repor-
ted in, detail in the paper. This is how the 
Government is functioning. (Time belt rings.)  
Kindly allow me a 

few more minutes. This is an impor-tants 
item. There are not many speakers on this. 

MR. DEPUTY CHAIRMAN: There are 
many speakers. 

SHRI M. KALYANASUNDARAM: If I 
am irrelevant, you pull me up. I want to know 
how did it happen? This is the machinery with 
which they are going to tackle the problem of 
black money. If he is satisfied with this, it 
will go down in history that Mr. 
Venkataraman's period or the scheme was the 
most vicious and most black, blacker than 
even the black money. That is how the sche-
me will go down in the history. So. I want to 
know what radical steps the Government is 
contemplating to tackle the problem of black 
money and save the nation from corruption. 
from high prices and from other vices. 

SHRI R. VENKATARAMAN: Sir, I do not 
say that the issue of bearer bonds has only one 
limited objective of filling up the gap. In  my 
Budget Speech I said that I will get Rs. 800 
crores. There is a gap and now this is for the 
balance. Tackling the problem of black money 
through the bonds is also one of the 
objectives. So far as the moral and propriety 
aspects of this are concerned, I have only to 
repeat that these have been 'fully and fairly 
discussed here and there is nothing more to be 
said. If some people do not agree with it.... 

SHRI M. KALYANASUNDARAM: The 
majority may be convinced, but the country is 
not convinced. Look at the reaction of the 
people, the press and  even  the  judiciary. 

SHRI R. VENKATARAMAN: I am a 
democrat. I fail to understand how the 
majority agrees and the country does not 
agree. This is a distinction  without   a  
difference. 

The other question which was raised is 
very valid; what are you going to do about 
black    money?      We are 
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conducting a series of raids. If the hon. Member Puts 
a question on the-number of raids conducted, I will 
give full details. We have initiated a number of anti-
smuggling measures and a large number of people 
have been arrested under the Prevention of 
Smuggling Activities Act. 

SHRI G. C. BHATTACHARYA: And  let off. 
SHRI R. VENKATARAMAN: That is not in my 

hands. 
SHRI G. C. BHATTACHARYA: Haji Mastan 

has been let off. (Interruptions). 

MR. DEPUTY CHAIRMAN: Don't reply to him. 
You only reply to Mr. Kalyanasuhdaram. This is 
not proper. 

SHRI G. C. BHATTACHARYA: How are you 
saying that? 

SHRI M. KALYANASUNDARAM: Can. the 
Minister say in how many cases NSA was 
applied? 

MR. DEPUTY CHAIRMAN: You put a 
question. 

SHRI R. VENKATARAMAN: If you put a 
question, I will give all the details,  statistics etc. 

The third point he made was, the Prime 
Minister has herself said that she has been misled. 

SHRI M. KALYANASUNDARAM: No, the 
experts have misled the Government. 

SHRI R. VENKATARAMAN: I suppose, Mr. 
Kalyanasundaram knows the elementary 
principles of parliamentary democracy. In fact, a 
Bill has been brought before the House and 
passed. And no Bill can be brought before the 
House without a Cabinet consent. And if the 
Cabinet has sanctioned it, I wonder wherefrom he 
got this information. In fact, it appears that the in-
formation which the Opposition gets must he 
from outside the normal channels. 1348 RS—8. 

The only other question which has been 
raised is, whether it will be continued beyond 
that one month. I cannot say at the moment. 
It will depend on a number of factors. If I get 
a lot of money why should I do not take 
more? 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): The question is, are you getting a 
lot of money? 

SHRI R. VENKATARAMAN:  This will 
go only to reduce the budgetary gap, to 
finance the Plans and to help uplift the 
condition of the people. That is all I have to 
say. 

MR. DEPUTY CHAIRMAN: Mr. Shiva 
Chandra Jha. 
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will only answer the points. "How much 
has been subscribed abroad?" Sir, two 
crores twenty lakhs has been subscribed 
in London and 0.60 lakhs in Bahrein up 
to April 1981. "Who is the highest 
bidder?" I have no information. "Will it 
add to rise in prices?" Well, this has been 
debated and it is my view, it will not. 
"Whether counterfeit bonds are being 
issued?" Not to our knowledge; there is 
no such thing. That is all I have to say. 

ME. DEPUTY CHAIRMAN: Shri 
Kulkarni. 

SHRI ARVIND GANSSH KULKARNI 
(Maharashtra): Sir, the Finance Minister 
is taking too legalistic a view of the 
Calling Attention. Actually a very limited 
and a technical view has been taken. A 
Calling Attention is usually to call the 
attention of the Government on a very 
urgent public matter. It is not that a Bill is 
to be passed. Nobody disputes it now and 
it has constitutional validity as per the 
Supreme Court's verdict. But we are 
mostly concerned with the atmosphere 
created along with these bearer bonds; 
and on that aspect the Finance Minister 
has to throw light and not protect himself 
under the technicality of the matter. Mr. 
Kal-yanasundaram was saying about the 
strategy which has appeared in the 
Economic Times for taking out the black 
money. I do not dispute about the strategy 
that the Government should adopt 
whereby more black money comes out. 

SHRI M. KALYANASUNDARAM: 
But it should be done secretly. Why 
should it be public? 

SHRI ARVIND GANESH KUL-
KARNI: You do not know. It is like 
anaesthesia. The effect will be there. It 
may be there or it will be there later. This 
is a fine operation performed by his 
Ministry. 

If I rightly understood the Finance 
Minister, it seems that the  money from 
abroad is roughly not more than Rs. 3 
crores. (Interruptions). Let me be on my 
own track.    Sir, it is not 

more than three crores.    I have only lead 
the news and I have tried    to understand 
the implications of    that news.    The 
news seems to have appeared for two or 
three days in   the newspapers.   
Somewhere there was an interesting article 
on the bearer bonds and the black money 
operations, taking  out   of black money,  
under-invoicing,     over-invoicing,     
smuggling, and what not.    They say that 
black money can be made white.    There I 
want to draw his attention     to   one thing 
and I want a clarification from the Finance 
Minister.    So far as the question of 
bringing out the     black money is 
concerned, I have not got any  dispute with 
him.    But if it  is taken  as  a rule to bring 
in money from abroad, which is    
unaccounted money—may be black 
money, may be money  deposited   abroad  
by     politicians, the 'money acquired by 
corrupt means—through these bearer     
bonds and made white, what is the effect 
of that money?    This is apart from the 
moral aspect, etc.    Now we have in fact 
lost morality.    We should    not take any 
stand  on morality because once the bearer 
bonds are there morality has gone.   We 
know that corruption is a global 
phenomenon. Corruption here or 
corruption there has got no meaning.   A 
very distinguished parliamentarian has 
said that political abuse  of power  and  
corruption are two different things.    I am 
prepared to accept that also. But my point 
is, Mr. Finance Minister, is there    any 
possibility of this type of thing whereby 
the nefarious activities, either of the trader 
or of the industrialist or  of the politician 
or of the smuggler, will be protected under 
this? 

Then there is another thing. Now this is 
my information. I know you will ask me 
to give a specific case, but I have not got 
the CBI or even the Revenue Intelligence 
with me. This is what I have heard in the 
pub-lic, particularly while talking with 
responsible persons. It is said that 
permission has been given by the Reserve 
Bank to the Gulf countries to open their 
banks. The banks of Oman and Kuwait 
have been    opened    In 
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[Shri Arvind Ganesh Kulkarni] 
Bombay. Whether this thing has invaded 
Delhi or some other provincial capital, I do 
not know. I have informed the Finance 
Minister. He may enquire about it. He should 
not ask me to give proof. I have known only 
in this week when I was coming to Delhi that 
these banks are transgressing the limit of the 
banking operations, that particularly they are 
accepting the deposits at 10 per cent but 
paying money at 20 per cent, 25 per cent, in 
black or through the bearer bonds. Will the 
Government take adequate cart? '(Time bell 
rings). 

 
Mr. Finance Minister, you cannot give me 

the information immediately, I know. This is 
my honest effort to five you the information. 

This is what I heard. Particularly in Bombay 
the Gulf money is coming on a very large 
scale. 

Sir, the third point is this. I want to know 
in this connection also . . . 

SHRI NARASINGHA FRASAD 
NANDA; They got money with the help of 
the State Government. That is the allegation. 

SHRI ARVIND GANESH KULKARNI: 
But ultimately it is the Reserve Bank which 
has permitted them. So, I think whether it is 
this State Government or that State Gov-
ernment. .. 

MR. DEPUTY CHAIRMAN; That is a 
different matter. The opening of a tank branch 
is a different matter. 

SHRI ARVIND GANESH KULKARNI: 
The opening of the branches is to pass on the 
bearer bonds and foreign currency. Perraps, 
Sir, you are an honest person. 

MR. DEPUTY CHAIRMAN: I do not 
come from Bombay. That is the whole 
difficulty. 

 
Perhaps—I do not know—you might be 
earning more also. 

MR. DEPUTY CHAIRMAN: I have not 
been in the business of foreign exchange that 
you are dealing in Bombay. You know better 
because you are dealing in foreign exchange. 

SHRI ARVIND GANESH KULKARNI: 
Sir, the third point is this. It is more or less a 
psychological point. The bearer bonds are for 
mopping up the black money. That, I 
understand. That, you should do. It is better 
than demonetising 100-rupee notes and 
creating panic in the country. This method 
might suit the Government to meet the deficit. 
What I am thinking is that thereby we are 
perpetuating the corruption Mr. Finance 
Minister, 1 want to know this from you. 
Technically you may say that this is a general 
difficulty, a global phenomenon. This reply, I 
do not want. I want to say that one corruption 
is being put under the carpet by another. Many 
scandals have come up in the House—I do not 
want to name— right from one Chief Minister 
to another. 

MR.  DEPUTY     CHAIRMAN:      All 
those points have been covered. 

SHRI     ARVIND     GANESH KUL-
KARNI: There is Arun Shourie. 

MR. DEPUTY CHAIRMAN:   Please do 
not go into it. 

 

MR. DEPUTY CHAIRMAN; You put the 
questions. 



 

SHRI ARVIND GANESH KUL-KARNI: 
There is an illuminating article. He says that 
one scandal is being superimposed on another 
and that the Government is trying to bank 
upon the people's forgetfulness of all the 
scandals so that the atmosphere will subside. 
This is important. This is a very dangerous 
thing. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA BAM KESRI); You 
are better qualified than Arun Shourie. You 
say what you want to say, your own views. 

MR. DEPUTY CHAIRMAN: Please 
canclude. 

SHRI ARVIND GANESH KUL-KARNI; 
Mr. Sita Ram. that is in English. 

SHRI SITA RAM KESRI: Instead of 
referring to English, you refer to Hindi. 

 
The bearer bonds are meant for mopping up 
the black money, I can understand. But do not 
bank upon the patience of the people or the 
forget-fulness of the people. The policy 
rightly needed is to upgrade the people's 
moral attitude and to inculcate in them the 
Gandhian principles, of which you yourself 
are a champion. I know, Mr. Vankataraman is 
a real Gandhian. What are you going to do 
with this? 

MR. DEPUTY CHAIRMAN; Mr. 
Minister. There is hardly any question 

SHRI ARVIND GANESH KUL-KARNI: 
I do not want your certificate. 

MR. DEPUTY CHAIRMAN: Only you 
can issue all certificates to all persons  I  
know.     (Interruptions). 

SHRI R. VENKATARAMAN: The 
subscription for bearer bonds outside India is 
Rs. 2,20,00,000 in London and Rs. 0.6 lakh 
that is, Rs. 60,000 in Bahrain. He was saying 
something. Therefore, I wanted this correction 
to be put on record. So this is the position. He 
asked whether unaccounted money abroad can 
be subscribed for these bearer bonds. There is 
nothing like unaccounted money abroad 
because if there is a person who is living 
abroad with his money which is not here. I 
take into account his money which is here 
which is liable to tax and all that. If he keeps 
any money outside India, until I get to know 
about it, I do not know whether it is 
unaccounted or not. 

SHRI ARVIND GANESH KUL-KARNI: 
You are going to pay him.... 
(Interruptions). 

SHRI R. VENKATARAMAN: He is 
entitled therefore, to subscribe to these bonds 
and if he subscribes to these bonds, he will 
not he paid back in foreign exchange; he will 
be paid back only in Indian rupees. This is the 
position. He is entitled to subscribe whether 
he lives abroad or not. The other question he 
asked me was about certain banks. I have no 
information. If you are really interested, you 
should have written to me privately and you 
should not have mentioned these things 
publicly. You cannot get this information in 
that way. If you still write to me on this 
matter.   I will look into it. 
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"Although the scheme has been held 

to be valid and a further issue of bonds, 
from which a substantial amount has 
already been raised, cannot really be 
objected to, it is worth emphasising 
that the scheme is basically harmful to 
the economy because it legitimises and 
even encourages black money. It is 
discriminatory in nature against the 
honest tax-payer by providing the tax-
evador and hoarder of illegally 
acquired funds with a legitimate 
avenue for their open employment. The 
bond also makes black money 
transactions easier and thus assist in the 
growth of black money in the country. 
If the Government had simultaneously 
planned measures to ensure that tax 
evasion could be dealt with severely 
and black money would find it difficult 
to exist, the issue of the bearer bonds as 
a last opportunity for Holders of black 
money to legitimise their holdings 
official would perhaps have been 
excusable. In the absence of such 
measures it is quite obvious that only a 
portion of the existing black money in 
the country will be garnered and black 
money oppression 

will continue merrily and feel secure in 
the knowledge that the Government of 
the country does not hesitate to 
acknowledge that it is incapable of 
dealing with the basic problem of black 
money and corruption . . ." MR. 
DEPUTY CHAIRMAN; You put 

your question now. 
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SHRI R.   VENKATARAMAN:     All 

these points have been debated over 
and over again.    There may be some 
people who think they 

are wiser than 
the majority. They are entitled to have 
that view and they can go on publicising 
and writing and expressing themselves, 
but you cannot expect that everytime 
somebody raises an issue it must be 
debated again. Therefore, I am not 
prepared to debate the matter which has 
been concluded by Parliament. 

As far as the second point is con-
cerned, whether black money has been 
controlled or not, whether it can be 
controlled or not, nobody can say black 
money can be controlled. I cannot say 
that it can be controlled by issue of 
bonds. We have been taking a number of 
steps like income-tax raids, action under 
COFEPOSA, anti-smuggling activities, 
and so on. It is a continuous process and 
we are taking various steps. 

SHRI ARABINDA GHOSH (West 
Bengal); Mr. Deputy Chairman, the issue 
of special bearer bonds has been 
discussed in the Lok Sabha and in this 
House in detail. Still there are some 
major points left.   The Govern- 

ment has not taken any lesson from its 
earlier failure in regard to    the special 
,bearer bonds scheme.      This failure has 
amply proved that it    is very difficult for 
the Government to curb black money and 
it will only encourage black money 
holders and increase inflation. This has 
been discussed many times.   My humble 
question is this; What steps has the 
Government taken, to realise the income-
tax dues running into hundred of crores of 
rupees?  What positive steps are being 
taken? This bearer bond is practically a 
black bond. It will not serve    the purpose.    
The monopoly houses, the Tatas and 
Birlas on whom the Government    is  
practically      surviving. though they say 
sometimes they are under the dictates of 
the Government, the real picture is not 
that, the real picture is different.    There 
are other methods of how to increase their 
black money. They    know     the     
methods and     the     Government     is     
fully aware of those methods.      And yet 
nothing has been done, no step has been 
taken till today to curb black money. 

Another submission of mine is this that 
confiscation of their capital,    of the   
monopoly   houses   and   foreign houses, 
alone is a solution to curb the black money, 
to curb  the     parallel economy of the 
country.   That is the only solution.   I know 
the Govenment will not go to that extent.   
The issue of fresh bearer bonds again will 
be a total failure.   Only some positive steps 
on the lines I suggested    can yield results.   
One suggestion is to recover all the income 
tax dues.   I would like to know what steps 
the Government is going to take in that 
direction.   The second suggestion is to 
confiscate all capitals of the monopoly 
houses    as well as big foreign business 
magnates without compensation.    I make 
these suggestions because our    society    is 
fully based on profit and exploitation. In 
this society any good gesture shown to 
these exploiters will not serve any useful 
purpose. 

SHRI   R.   VENKATARAMAN:   In 
reply to  an  earlier question I have 
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steps that we are taking to collect income 
tax arrears. etc. So far as curbing black 
money is concerned I have mentioned the 
steps taken to stop smuggling; tax 
evasion, and so on The hon. Member 
said that only confiscation of monopoly 
houses without compensation will solve 
the problem. We are elected on an elec-
tion manifesto and we have to carry out 
our manifesto. I cannot carry out his 
manifesto. 

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra): Mr. 
Deputy Chairman, at the outset let me 
take this opportunity of congratulating 
the hon. Finance Minister on getting a 
very successful verdict from the Supreme 
Court of India on the Constitutional 
validity of this legislative measure. This 
is also an occasion I think to draw the 
attention of the Supreme Court of India 
and tell them that in the first instance 
they should not interfere with the fiscal 
policies of the Government. In any way 
they were extremely slow. These are 
matters which concern the budget and if 
so much time is lost the very purpose of 
framing the Budget is lost. . . .  

SHRI SUNDER SINGH BHANDARI 
(Uttar Pradesh): You mean to say that 
they have no right of judicial review? 

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: That is my view 
and I am expressing my view. 

These are executive powers which are 
meant to achieve a crtain objective, a 
certain purpose which the executive, 
with the sanction of the legislature, 
implement and I think these should not 
be lightly interfered either by the 
Supreme Court or the High Court. I must 
also say on this occasion that there has 
been nothing new which has come from 
the other side. The matter has been 
threadbare discussed when the Bill was 
before the House before it was passd into 
Act. The point I am making is that the 
Government, particularly this Finance 
Minister, is conscious that he is not 

going to make this to be used as an excuse 
or escalator by blackmarketeers or traders 
or tax dodgers. I think the Government is 
well conscious that this is  an essential and 
unavoidable step not liked by    all of    us 
to bring in money from black sources into 
the regular stream of our economy. Today 
the Frankenstein goes in the name of 
parrallel economy.    Whatever we do, 
only very little of it is curbed.   Therefore, 
to the extent that this will control the 
money supply and bring black money into 
the main stream, the black money will be 
purified    and brought into the main 
stream. To that extent it will   reduce   the 
money supply to profiteers,  hoarders,  tax  
dodgers  end smugglers.    I also want an 
assurance from the hon. Finance 
Minister—it has appeared  in  today's  
paper—that     he will  take   very   
comprehensive   steps to see that tax 
dodging is also brought under control.   I 
want the Minister to give this assurance so 
that the people do not get the feeling that 
they can go on multiplying their black 
money, but they get the feeling that at 
some stage the Government will come for-
ward with some sort of a measure by 
which they will not be able to    get away 
from the clutches of the fiscal laws.   
Therefore, the question that   I want  to  
ask the honourable  Finance Minister  is 
whether,   if the  Government's  hope  of  
mopping  up  several hundred crores of 
rupees through this channel  is  realised,  
the   Government will think  of giving 
some  benefit to the honest tax-payers of 
this country. 

SHRI R. VENKATARAMAN: Sir, I 
am grateful to the honourable Member of 
correcting the impression that the House 
is against it. In. fact, the majority does 
not express itself and the minority is 
always saying and it creates an 
impression that the minority opinion is 
the opinion of the House. The point 
which he has raised is a matter relating to 
the Budget. Even my very good friend 
cannot, by cajoling me, get the 
information from me. Therefore, whether 
I will give budgetary concessions if the 
Bonds are successful is a question which 
I will not now answer. 
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MR. DEPUTY CHAIRMAN; Yes. We 
shall take up Special Mentions now.    
Yes, Mr. Khobragade. 

REFERENCE  TO  THE     REPORTED 
REMARKS  OF    THE     SHANKARA- 
CHARYA OF BADRIKASHRAM ON 

CNTOUCHABILITY 

 


